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CLAIM OF REIMBUKSEMENT CHARGES

Kind attention of the Hon'ble Members is invited to
the Members of Legislative Assembly of the National Capital
Territory of Delhi (salaries, Allowiances andg Pension)Order,
1993 under which they are entitled free of charge to accommo-
dation in hospitals maintained by the Govk. and also to
medical treatment in accordance with the Medical Attendence
Rules, as amended from time to time, as applicable to Group

'A' Officers of the highest grade of the administration of
Delhi,

~ Relevant extracts from the Medical Attendance Rules
are reproduced below for <ind information

"Rule 3(1), A government servant shall be entitled,
free of charge, to medical attendance
by the authorised madical attendant,

(2) ¢ Where a Government servint is entitled
under sub-rule(1l), frec of charge, to
receive medical attendance, any amount
paid by.him on account of such medical
Attendance shall, on production of a. ,
Ceortificate in writing by the authorised
medical attendant in t';%g behalf, be reim-
bursed to | im by the Cent.al Govt

Provided that the controlling officer
shall reject any claim if he is not satige
fied witrh its genv.nencss on facts and
circumstances of ecac) case, after giving
dn opportunity to the Claimant of being
heard in the matt..r, While doing so, the
controlling officer shall communicate to
the Claimant the L<asons, in brief, for
rejecting the claim and the claimant may
submit an appeal to the Central Government
within a period of forty-five days of the
date of receipt of the order rejecting
the claim,

A copy of the certificate for claiming
reimbursement of medical expenses is
enclosed,
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Cash memos for purchase of medicinos must be counter-
signed by the Doctor prescribing the medicinoes,
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Duplicate cash memos n ‘case of loss :-

Only serially numberad cash memos with particulars of .

‘v -suppliers printed- on it should be accepted. In case of loss

Oof origindl .cash: memos by an’ official, "duplicate" cash
memos subiiitted by him may be accepted provided the circum-
stances leading to the lare 38 0f the original arec fully -
and satisfactorily explained and the "duplicate" c*sh memos
are duly countersignaod by the authorised medical attendant.

Time-limit for medical claims
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ST Lhas b decided that final ‘claims for reimburse-

-ment of'madical expcnses of Central Government servants in

Iespect of a particular epell of illaess shoulg ordinarily

be preferred within three months from the date of completion
of treatment as shown in the last Essentiality Certificate -
issued by che Authoriscd Mediesl attendant /Medical Officer
concerned. The Controiling authorities shall also be
empowered not to .entertair a medical claim not breferred by

2 Central Govt, Servant within three moriths - of the completion
of the trcatment where they . ara not satisfied with the reasons
Put forth by the GGV¢rnment‘se:xaht for late submission of
the medical cla%m or whr r: the eclaim Prine facjie incomplete,

Normally the Contrelling Officsrs shoulc reject any
Claim presentei it op three months unices they are satisfieqd
with the reéasons Sor Ao vwhich are to be recorded and can
be examined in AUGLE & »

(GI M, NO.F.29-40/68-Ma 3t. the 15t October, 1968 ang
dt., 28th.December, 1370).

. The timc=lim:t of threc.nonths £u, rhe presentation
.Of medical clainm che 114 ba Strictly adhore” to an’a reime-

bursemcnt cI-im whien 4, . SUsported b, a sogular voucher/
cash memo should not e alloreq.

(GaZay M3 Ho, 5.14u23(1)/5/74-c G o 21aE August,1974),

RedmBursement of medicay charg
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Reimbursemént of charges . or clinical tests pajd to

REivite practitioners/in Tdtutions, T
{12). Reimbursomont of charges for various trudtmunt/exami—
nations taken ip Jrivate recognisedfhogpitals under CS(Ma)
Rules, 1944, 1w, Ministry of HealtH ana Family Welfare have
been feceiving refarcnces from variong Ministries/Departments
Tegarding the regulation of claims on account of charges of
various treatment/examinations undertaken in private hospitals
recognised or otherwise under the C€s(MA) Rules with reference
to chargesAof_Government hospitals for which comparative
charges are not available duec to the non—dvailqbiiity of

Such facilitjies,

2e It has not boen decided by this Ministry that the claims
for reimbursement of charges nf trJAtmunt/¢x1min1tiun5, ete,for




not available in the nearest
gulating such claims may be
reimbursed without referring them to this Ministry/
Directorate General Of Health Services by the concerned
Ministrics/Departments by (a) re

in the concerned State full reimbursemont of such charges
may be made, provided the Directorate

Ccf Health Services
of the concerned State Certifies to that effect,

(G.I., Min. of Health ang Family Welfare, 0.M. No.
5.14021/5/88-MS, dateq the 17th October, 1988)

Declaration of Family/dependents

3. The Hon'ble Members are re
details of their family/dependent
of the person dge Relationship,

inrespect of whom they wish to c
once every year

quired to furnish the
members such as name
service occupation, if any,
laim medical reimbursement

Form claiming reimbursement of medical expenses ;

A copy of the form of application for medical claims
to be submitteq alongwith the Esscntiality Certificuate, is
enclosed,

The above rules are onl

Y illustrative to enable the
Hon'ble Members to claim th

eir medical charges incurred
CVEry case is to be
i & ral Services(Medical
Attendance) Ruyles, '
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